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HOUSE OF. THE PEOPLE
Tuesday, 27th May, 1952

The House met at a Quarter Past 
Eight of the Clock.

[M r . Speaker  in  the Chair]

QUESTIONS AND ANSWERS 
(See Part I)

9-17 A.M.

MOTIONS FOR ADJOURNMENT
(i) R ioting near C iv il  Court .

(ii) T ension in  city of D elhi.
Mr. Speaker: I have received notices 

of adjournment motions from two 
Members. They are on the san>e sub
ject. They refer to the rioting that 
took place near the civil court on the 
26th May 1952 causing grave threat to 
peace, order and safety of Delhi. The 
other motion is worded in a slightly 
different manner, namely, the tension 
prevailing in the city of Delhi since 
yesterday and the indiscriminate 
arrest of prominent citizens this 
morning including a Member of Parlia
ment and of the Delhi State Assembly. 
As regards the question of the arrests 
I will come soon to another notice 
given which seeks to raise a question 
of privilege. I therefore treat the 
motion same as the first one deleting 
therefrom the question of the arrests.

As regards these motions, I am in
clined to think that whatever the 
degree of tension, it is a matter of 
opinion. The subject of the motions 
is not an abnormal one but a normal 
incident in the life of the country 
which is so vast and so wide. The 
only question, therefore, to iry mind, 
is as to whether such rioting or tension 
as is stated to have taken place is a 
fit subject, looking at the background 
and the nature of the business before 
the House, to take notice of in the 
form Off an adjournment motion. I 
am not therefore inclined to treat 
this as a. matter of public importance
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from that point of vitfw. Of course 
the matter of importance is always a 
relative question and we have to look 
at the importance of an incident like 
that in the background of tbe entire 
administration of the country, I am 
not inclined to give my consent to this 
motion on this sole ground.

But I would suggest what I had 
suggested the other day, namely that 
the hon. Member should put in a 
short notice question which I am pre
pared to allow, so that we may be 
clear as to what the facts are, what 
the tension is and what steps have 
been taken by the Government in the 
matter, what danger there exists to 
the peace and order through such 
rioting and tension, and so on and so 
forth. Let us have information on 
those points and then, of course, if 
necessary we mav consider as to 
whether an adjournment motion is 
really the only remedy through which 
we snouid deal with the matter. That 
much with reference to the adjourn
ment motions.

Shri Gmupadaswamy (M ysore): 
May I submit that the matter is of 
such serious importance that I came 
to know this morning that the tension 
is persisting even today and there 
have been stray assaults during night 
time. I feel that this matter may be 
taken up and I wish that the hon. 
Minister concerned would give us 
some information about these incidents 
and I also request you to allow my 
adjournment motion and oblige.

Mr. Speaker: Of course so far as
the request to the Home Minister to 
give such facts as he can, is concern
ed, that can be easily understood and 
permitted. But I do not see how a 
discussion in this House is going to 
ease the tension. Perhaps it may bs 
increased on account of the speeches 
in this House. So the best course is 
not to treat it as an urgent matter, 
even if one is inclined to agree—which 
I do not of course—that it is a matter 
which is definite and of public im
portance, it is not urgent in the s^t up
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[Mr. Speaker] 
which I have just indicated. . How
ever, if the Home Minister has any 
facts to give to the House, he may 
make a short statement.

The Minister of Home Affairs and 
States (Dr. Katju): I have only read
this morning’s papers and I ^ave just 
read a statement issued by the Delm 
authorities. In addition to those facts 
I have none in my possession If I 
may say so, I invite attention to the 
suggestion mafle by you with respect 
to a short notice question being put. 
If that is put, I shall make it my 
business to give to the House as 
'complete information as I possibly can. 
I may also add that so far as I know 
and I have * received no information 
either up to this time that there is 
any further tension in the city.

/  POINT OF PRIVILEGE 
y /A R R E S T  OF S h r i V. G. D erhpande

Mr. Speaker: I have received a letter 
of request from the hon. Member Mr. 
N. C. Chatterjee, who wishes to have 
my consent to raise a question of 
privilege upon the arrest of one of the 
Members of this House. The motion 
is that a breach of privilege of the 
House of the People has been com
mitted by the arrest of Shri V. G. 
Deshpande, M.P. by the police in the 
•arly hours on the morning of the 
27th May, when the House is in ses
sion and the House is deprived of the 
contribution that the said Member 
would have made by participating in 
the deliberations. Qf course, we are 
not much concerned with the latter 
part of the motion but the substantive 
motion is that the House is in session 
and a Member of this House has 
been arrested by the executive 
government.

Instead therefore of going through 
the long procedure that is prescribed 
in the Rules of Procedure I would pre
fer to exercise my authority under 
rule 214 and refer the question raised 
in this notice to the Committee of 
Privileges, who will inquire into all 
the facts connected with this matter 
and also consider as to whether, on 
the facts as elicited by them, they 
constitute a breach of privilege of the 
House. So nothing further requires 
to be done and "his matter will go 
now to the Committee of Privileges.

Shri Nambiar (Mayiiram): May I
respectfully submit to the hon. Home 
Minister through you. Sir, to see if 
he could make a statement as to under 
what rule and under what circum
stances this hon. Member has been 
arrefcted, whether he is likely to be 
released soon, or whether he will

continue to be detained. If some in
formation is given then we wiU be 
able to understand...................

Mr. Speaker: I do not think we
need go into that at all. Hon. Mem- 
•bers feel anxious about their col
league in this House and so does the 
Chair. That is why I am referring this 
question specially to the Committee 
of Privileges, which consists of hon. 
Members of this House who represent 
various parties. They will, in the 
committee, try to scan the evidence on 
the various facts that they will probe 
into and will come to proper conclus
ions. The matter wiU then come be
fore this House for such disposal as 
the House may like.

?* (Hooghly):
Sir, Mr. Deshpande has been detained 
under an executive fiat under‘ section
3 of the Preventive Detention Act.......
 ̂ Mr. Si^aker: He need not give the 

information to the House but he may 
give it to the Committee of Privileges^

Shri N. C. Chatterjee: May I make 
one suggestion. Under the rule under 
which you have exercised your prero
gative would you kindly fix an early 
date for the report of the Committee 
to be submitted, so that the matter may 
be finalised and placed before the 
House.

Mr. Speaker: I shall ask them to
finalise it as early as possible. After 
all the Committee will work in its own 
way and I will stress the urgency of 
the matter on the Committee.

COMMITTEE ON PETFl'IONS 
Mr. Speaker: I have to announce that 

under sub-rule (1) of Rule 133 of the 
Rules of Procedure and Conduct of 
Business in the House of the People, 
the following Members will form the 
Committee on Petitions, namely:—

Pandit Thakur Das Bhargava, 
Shrimati Renu Chakravartty,
Shri Asim Krishna Dutt,
Shri Govindrao Dharmaji Vartak» 
Prof. C. P. Mathew.

RAILWAY BUDGET—GENERAL 
DISCUSSION—contd.

Mr. Speaker: We will now proceed 
with the further general discussion on 
the Railway Budget. I am just having 
a reference to the composite list of 
Members who want to speak. The 
list is pretty formidable—the names




